Court No.2
HIGH COURT OF SIKKIM

Record of Proceedings

WP(C) No.48 of 2023

DHAN BAHADUR CHETTRI PETITIONER
VERSUS

STATE OF SIKKIM AND OTHERS RESPONDENTS

Date: 29.10.2025

CORAM:

THE HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE

For Petitioner  Mr. Pramit Chettri, Advocate.

For Respondents Mr. Thinlay Dorjee Bhutia, Government Advocate.

ORDER

File has been returned from the Mediation Centre.

It is jointly submitted by Learned Counsel for the parties that the
matter has been settled in Mediation and a Deed of Compromise dated
19-09-2025, drawn up along with the terms and conditions of the
settlement.

In view of the said settlement, nothing further remains for
adjudication.

Writ Petition stands disposed of accordingly.

Pending applications, if any also stand disposed of.

As prayed for by Learned Counsel for the parties Deed of

Compromise be made available to all parties.

Judge

29.10.2025
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